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TR T8 IR | WM his ot =4, 30 AT
& A, YT 79 F ded o MR H 7drA
FLHFHATR |
(4) 39 affr & sefi ovmar ar &g A
Satr ar af¥r, < faflRa s@afr & Hfiaz
ST A8 @1 Wl S {RIeid @
IORIT & ©9 H 9ga DI SR |
3. gRT—42 WS fahra 8T S it 3T Y
TR -, STsA1 & IH I
(6) afg Mfaw # fFAfdw 21afer & T a1 T4 (3) F
Ted A b fore sq16e a1 Uit o FA9e a1 arayw
T & 918 UHT 1afe oh Hiay, Aife a1 39T 3T feedn

ST TS TEar 8, a1 oTfie § fpu TTu uRiEad % 9
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e 1 ST A o STTan &, A At Mg

(@) AIfe" T I 9 HA 9T AlfeTsh I HehadT
AT 3 R feq H i 1 SRH 5§ he
hl ST &, Tl ferlt gER sAferd T ol YeheadT =it T
S Aifeq % e ST T SWETeT il @ Al
ST SR SEHTST Sl &l @ 1 i T §; 3T
@) (i) frdt sara o ford) 3T W fope ST o
&l FTRE a1 3gH aRad= & i AavHehdr
I Aifeg & A H, 39 fawa 39 Ugd i
fRfy # et e 3R 1Al A wrdf ar denfaa
1A & W 3T RfRRed A & g, A
IR0 GRT STMEYIS THE ST ATt U haH 33T,
ST =nfey, fSraH fordt +ff saRa = &t ol fTRET =
3gH gfad= AT A1 fopd off SART A1 3777 1l i
SSTH T TN &
(i) SSTAT WIfEhoT, IU-[EUS (i ) o =q7id 379+
FHaedl o g | 39h gRI IWTA fhdl =T i
AN &1 A TSTES & FIh1A1 o 9 H WH § I
FHGRI

(7) SU-URT (6) b WS () & dariq Afv=Afora wis

Sfa TR FREW ¥, St 1afer S8 A1 @ ol

B HRI AT A H, ST T ST €I T 1 ol T,

ITST AT H AT 7YY SR e i fafa # afafiea

A 9, Sftesd fomar STeam | ST 79Uy & H aR) fhg

ST % fore Suflfg & uverd U@ ST % ST W&

AT ek o 3 fore oier &t &9 ek & Fehi |

fRaferfiaa eht ufawenfus faraT s

(6) afg Fifeg # fAfde safg & fiar =1 3u-urT (3) &+
A A o foTT 3free a1 314t o Ader =1 arayw
T & A1 UH 1afe o A, Aifeq a1 39eht 391 fewn
S quTEl &l ©, A1 et | fohy e uitedT & @y
Sifer 1 ST Y o ST &, Y st TifeesTo-
() g T U= = L IC Hifersh IT ST T
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ATME 3 3R feq & T hl SEHTA sig HLA hl
&L &, T fohdt gUY ARt a ot St Aifed o Soxis
H ST hl SEIHTS Sl & AT ST ahT SEHTA i
AT R AT LA T, 3K

@) (i) forat sara o ford) 39Rd WX fopu ST aTel 1
I TR a1 3G 9Rad i hi EvIhar arel Alfed
& A H, 3Y faehd 89 ¥ g i Rafa & serer s
3T 1Al A1 Tl a1 Genfea STgAfa 3 Qe 7T
gRf¥ea s o6 o, distn wifEestor Ry sevash
U ST ATl U ThaH 331U ST a1fey, foras fond ot
TART AT 1 vl FTRET A1 3G gk & a1 frdr
+ff SR =1 371 I T TSI 3T I &

(i) ZSTAT WFERT0T, IU-EUE (i ) & 3TN 379 shaisl oh
e H 39k g 3T fhdl =3 &l ArTa Sl A
ST & ShTEl o &Y H TH! § G HL ThT|

(7) fora eafdm w ST (6) o GUS () b 3T STHIAT
ST STl @, 98 & ok &9 &1 AT & & forg
IS B

4. URT 43. 3G fashrd @1 Ash X e
SATIHAT ehl T |-, TAT b T L

(3) =i Y =Afer, ST U Aifew ariet 819 & o1 ), =1
= fore = wiferers = fepslt o= =afa &t sie & o
3 e ohT fehTd ShEAT STRY TEdT 8, 3q =8 HeH e
&l 37afer o foTT AT SRS AT I=I9 TSI T9T Tk
T STHIT =1 ST A SfEd foRar ST gehar @ Sii STe 1T
STFUTA ST Tl 7, < tffer Jai 3 qrer sy Afeg
ht et Y A @ Te, Tedyeh o o forg uisr 4t &ug
ek SIGTET ST Gl €, STk ST 71X -1 dTer STRY <&l
21

fRaferfiaa eht ufawenfus farT s

(3) SIS ot =afer, ST Ul Aifed fSu ST & o1 o, =ime
@ o fora = wifersh =1 fendt 311 saferd i 3T @ A
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3R eI =1 faehr ST ST e 8, a8 & o &9
ST STAIAT 3 % T ITRErEl BT 34X ST Soois ST
TEal &, A1 Aifey =hl Yerr sht ARG & o1e T foT &
fore uier @t w9 @1 rfafe i 3T @, S
SR T3 T ST TET 2 |
5. &TIT 90. 9T ahl PTferd.- ITsAl oh feT;
(3) pIs Y SAfeRT ST 9 9T & 37 forsll ofd =
I H U9 i o foTd 9eTer a1 Afepd =afad &
TRT ¥ ST ST &, A 3 B HIG b P HREH
1 SH TSI &Y Toh 6 A 31261 a1 § fisa
fepar ST AT 2 |
fR=ferfad =hl fieifia fean SITE:
ST (3) — faenfaa &1 wgdi |

6. TIRI—98. WfAQTHR &I qrem g A1 fag

T o foTu ST |- 973l & T Uy

g I Al -

(1) S a1 fordlt ArsTT wferesToT gRT fAnfSra ar e

R/ @ T R safad  ar ford W@ e

fSTaeh QI SIS A1 ASTAT WITEEhIor A Sl 3TgeY fohar

31, T Ffe gRT 3794 haied A1 fohdl UH 1 6

qret =1 frvare # ST STerdn ¢ B i % g ag

=4 AR % 1= TeTerd & =1 3Tfard ©, sterar

(2) 9 TS & e WIfeihd  oh1H hi o folg et

forell Trae a1 i3 &l i@ & Ahdg ¥ T 71T

ferelt FreT =1 garaT & | T & bl 5 B9 9 T

T STHTT 1 &1 HEW ek ahl STl &1 Hehell € |

fR=aferfaa eht ufawenfus faraT s

fg his At -

(1) =S ar fomrdt st miferekTor gRT Fifsra an s
T T 7T Rl Afer ot ar T Rt safer
Sreer Trer i A1 AT MR 7 hig T
feran @ , U safer g S19 shfey a1 fopdht Tt
=IST %t a1 s § @ s @ Sl
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FH F foTU a8 29 318 aw & ded gy e a1
anfRra e, =

g Iffam & s1=avia sfdepa st & fAsae
o forg aTayaes fordt T = fE3m o 291iq &
wIsT 3 fore wenfua frd forg i garar @, A e
T A ®9Y H1 JAMT & HA & W
T B
7.€TT 104, ITeT o TATH UT: AT ST G &1 T,
A ST WIEraH T Bl YT feram ST |-
Y S o el H el T FH A Heiferd st
IRl ol fu ST |
fRaferfiaa eht ufawenfus faraT s
AT ST B 9T IHeRT I ATSTHT TIferasor i
forarn ST@ | 59 AfRfRaH % siavia Socied & Teu H
YA T GHET AT Feferd DS wifEenior &
YT feham sram|

8. 3k f=fafRaa g sfaxenfa &1 Srgf:
104 %- S hT 3MTafereh TYEM: —

Iyt & fafe= Syl & siqria Susfaa <Si #
T A a8 ahl Tafe Sl YHITST o qveTd, e,
Fuifa g <t afdr & g ufdeTa i gfig i s

1984

12

[EGLCEERS
(AT

1983

&ITIT 20 <h! SULTT (1) W,
“ TP FY Tk 3 PRIFY IT & §5IR &G e & JHA
37eraT g & gfosT fapar Ssirair ” Tl o I UL

fFafafaa = wfawenfua feran sTam, staia:

“ g ESIR &9 T T JHIT 8 GHATE1”

&[TT 29 Shl ST (5) |, FTe21 oh T&ATH UX,

" &g T T P 3 F BRI TT 9 Tl 693 T
& A 37 311 G FISHT &I "
fFafafaa = wfdwenfua feran sTam, staia:

" G §SIR &Y T T JHIT STIET ST GHA & [ "
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2010

whiieh | 99 | shWieh ok L MILE
(1) (2) (3) (4) (5)
2025 | 4 foIRR shrse &[T 20 Rl Frrgar gRenfia fear wme

ST saiwr

@ | 20 (1)

fafa=ee) . .

| HIS ST SUNT hT Gl Ueh T 37U BT |

2025 U 20 (2)
afg g =l =g fRfFam & fFdt off wewmE @
SooTE LAl & IT H T YA HLal @ AT Sooisd §
TR LT 8, N 98 Th 1 $93 b 3 a1 & forg
ITERT BT 3R FLaT Sooisq &Y Rafa #, Secie
ST T AT T 5 % T U S 0 A%
sfafaa SaiA & forg STert arm|
T I fordl =afad o I s SATenfia 3T & forg
¥ T eI © 31 % 39 AT = g9k il
T U i % Rl «ft rera &1 Sooted ST s °
T Bl TATH LAl & I A T H W&l il 8,
Y N 7E ¥ U 99 b I he /AT 10000/- (54
TSIR) T4 T 100000/- (T ATE) TIH Teh T STHAMHT &S
& &Y ¥ el ST | (Teh A1) A1 1 9

200 | 11 | fygRf | 1. fereR B4 (FR-Pf sl R wwaRad)

I (Pl | 31fafFam, 2010 (e s1f@afaw 11, 2010) A aRT-2 7

valeEt % | SR -2 Y STERT (77) e i o (TRt

ferg TSI o fore ®aiaeon)

wraRad) v srfRfam, 2010 (e s1fRf=w 11, 2010)

srfafaa,

YT 2 Sl STURT () T TGN T foham ST @ s 3y
TR ufereentid feman st 2:-

"(8) " W ST T & TS
TRl a1 Y guR 37 ghEdl % w9 A9
T HIE TEIAHRT |, ST foh TXhR gy TGl fepar
T B, e R & § Fefga @t o s o
IYeT hI [SEET 3711 8, 31T SHH TLh gRT SeeTy 3T
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ST i e &g +ft sl e ar aida o
TME B, ST ST o i Gur foqmT hi AR 9
3R 3T R & H, iidifaeh i , Yoh
TR 3T aRerd & fore feen & A & SR fobg,
T AR A1 JHO-OT ST i & Ahdg § Hi
HOT"

2. fagm wfw yft ([{wf T & oy
gRad=) srfeafagw, 2010 (fagme srfafa=w 11, 2010)
&1 4TT-3 W Hene |- SRR i 9 (R Fi ghie=i
& forw gufiadq) sifafaem, 2010 (feer e[z 11,
2010) 3T ¥RT-3(6) 37X 3(7) ! farenfira foparm STram @ e
#RT1-3(3), 3(4) 3T 3(5) I shHeT: FAEHER wfoeenfid
ﬁ’»_&lTslT?‘lT%:-

" 3(3) AT oie ahdsd ey - g
WHR, Th AR % ARG, TH Sidies o
s [&eq Ar] SO, e aga SHiF @1 Aifers
T fAaH a1 didel o IRT F-32-AHTH (DIY)
Hie ¥ Wl st S @ TR % Bl ol see
gepaT |

“3(4) TH WUTTSAT ok ST ®QAIAIOT Shi UfshaT
fATgaT an -

(®) WA fEl O Yfa E<Si o -,

(@) 3TeEeh g =9,

(M) Feifia Suia goek w1 e, 3iK

(m) forew gry iidrifash vEo-Os ST
HITATI”

“3(5) U WU oh 3 ol &t T8
sgafa @ yao-ua 39 SIfEFEH % er=via wamw
HTTeren L g1 G Ja&T femaim 1131 |11 S |

ST foh WE STHART AT 9HI07 95 60 (T13) &
W FaTH TEhR gRT TedTa & €= 2 3K formr
ferelt JoTast & TE FHL F fore seard 2o Ak @
e ST @ R STgAfT A1 THIer O et ool wed
FHLoh, TTETd FATT hich, Tl ahl JHTRY, T Shl It
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a1 ¥RI-5(2), 5(3) 3 qafaxor, gars 378!, U GLat
37 & Tefea Fames mfererton & forelt «ff s1=1 i
TTT T STTTs Hlap U fohaT 1131 & | 36 STeTel, 59
Fg & e Fem TRt g0 SJAEET o S S
geparal”

3. faer &fy uft (X S =S & g
i) srferfam, 2010 (fagr stfaf==w 11, 2010)
Y &6 W W |- o Hi A (I FiR wisE
& forw gufiadq) sifafaem, 2010 (faer sfRfFam 11,
2010) T T 6 hl ITURT 5(ji)  TLA Teh 5 STHRT
5(jii) STISY STQT -

"5(jii) TrEIfeTd fH ®UIGIOT YU
ST ahig Ht TN ST T T2 T hiah, TTad
AT hieh, Tl ohl SHTRY, TTAAT hl Tl AT &RT-5(2),
5(3) 3R qafeRur, g STSS, TS GRal 31fe ¥ Geifed
e wifigeseon & fedl ot o= i vt @t
oS hieh UTwT feha STIT 2, SV 39 ¥R % TSI &
foTa sTAfErera wuiaTor /=T ST |

1962

12

ferer 413

T FRrefeor
aer 3rfererer
TR

1961

1. AfEfH=W Y &m-2 & favia fAAferfiad Suema
(<TeT) AT (UT) SAST AT |-

(S1ST) " SET R & drere el U g A @
SEepT ITANT & IR SER
AT, 37 BAGR Jei, SToefa-sil-sdt
areY 9, griferd 9 a1 g e Ul Ui,
o TS99 WHR g aviied 3
Sfegferd fopan STq, o e & fora feman
STraTg |
" Shiy-itefirer aftEisTT gf & aced
ferell g § 8, RSrent STANT Thipd S
1 I THeIg fohamehadl, S anfoifSaes
A T I, THERIOT A1 g e
A B, S ARG SeqTeH, Heed e

(1)
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ST 311 W feparerany, S8 Tsa G
g1 afiepa iR HfgfEa fofar S, %
fore ferar star e |

2. IrfEf = &t g -4w <6 gyaTa fAEAfafaa
&T-4T Ud 48 STIST SATEIT |-

41, TS TP gRT "a¥H ig” & &9 § orfiepa
3T ARG st 7T ST B afafrm @ R4 3 ded
faq 1T ST T uftan § e & STl S 20.234 TRIT S
LS T Uehs b 2|

45, TT TLPR g aiiiepd 3T stfergfera &t e
T-SSRaaet Uit & dad 3T arell STHIH &l st
) TR -4 o e QU T WA T § B2 S Sta, s
40.469 THRIEL 3 ST Tt UhS Tk BT |

2007

1. &T207,

— () SUENT (1) | “979 &5IR $9T T T JAT
5] 3 R W EH TR ¥ qH BT JHAT IR
ufaeenfud fore ST, () ITYRT (2) § “=8 HIE doh h
3T o HE™ AT S ST §YT Tk hl AT I7
P =) & @ 97 S §STR $9T b Sl STHIAT
¥ Afaeernfua forn sme;

2. "AT227%,—

() STIRT (1) H, “3777 fareg PRATE 1 5T GH77 3717
TG SIS [HT ST GHIT F15] & ST T3, “HacT

@ SET | wfreernfus feram smem;

(@) 3Y URT (2) H, “3G 3797 H7 {151 4T GHSI STTETT
3R TEFER HRETE F1 ST GBI 3 G35 fHar ST
GHIP IR b IF U, “3G 3TGRTE FHT 351 o GHT
ST 39 aheer &S a7 YIT 81T SIGT [ fafed [T
ST GBI Vs afazerntus fary Smaa |

WHR B Iy Afea—we—yrd afea |
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1 3WeT 2026
Ho Teloullo—01—02 /2026—2622 / Ao—9ER fau Heal gRT IR @R AR IoIUd gRT i
30 W, 2026 Bl T fOER T e (graum weiem) rifem, 2026 (OER STfRFRE 06, 2026) 1 FrfoRad ol
AR AR fER Tue & WNGR § 6 §RT GBI a1 Ol &, SR i |ied™ & ofjee—348 & TS
(3) & 30 e AT BT SHSH W 4§ WG UTS FH SR |
fSER-—ToIe & SRy ¥,

WHR B Iy Afea—we—yrd afea |

[Bihar Act No.- 06, 2026]
THE BIHAR JAN VISHWAS (AMENDMENT OF PROVISIONS) ACT, 2026
AN
ACT
to amend certain enactments for decriminalising and rationalising offences and to
further enhance trust-based governance for ease of living and doing business.
Be it enacted by the Legislature of the State of Bihar in the Seventy-seventh Year
of the Republic of India as follows: —

1. Short title and commencement.—
(1)  This Act may be called the Bihar Jan Vishwas (Amendment of Provisions)
Act, 2026.

(2) It shall come into force on such date as the Government of Bihar may, by
notification in the Official Gazette, appoint; and different dates may be
appointed for amendments relating to different enactments mentioned in the
Schedule.

2. Amendment of certain enactments.—The enactments mentioned in column (4) of
the Schedule are hereby amended to the extent and in the manner mentioned in
column (5) thereof.

3. Revision of fines and penalties.—The fines and penalties provided under various
provisions in the enactments mentioned in the Schedule shall be increased by ten per
cent. of the minimum amount of fine or penalty, as the case may be, prescribed
therefor, after the expiry of every three years from the date of commencement of this
Act.

4. Savings.—The amendment or repeal by this Act of any enactment shall not affect
any other enactment in which the amended or repealed enactment has been applied,
incorporated or referred to; and this Act shall not affect the validity, invalidity, effect
or consequences of anything already done or suffered, or any right, title, obligation
or liability already acquired, accrued or incurred or any remedy or proceeding in
respect thereof, or any release or discharge of, or from any debt, penalty, obligation,
liability, claim or demand, or any indemnity already granted, or the proof of any past
act or thing;

nor shall this Act affect any principle or rule of law, or established jurisdiction,
form or course of pleading, practice or procedure, or existing usage, custom, privilege,
restriction, exemption, office or appointment, despite the fact that the same respectively
may have been in any manner affirmed, or recognised or derived by, in or from any
enactment hereby amended or repealed;

nor shall the amendment or repeal by this Act of any enactment revive or
restore any jurisdiction, office, custom, liability, right, title, privilege, restriction,
exemption, usage, practice, procedure or other matter or thing not now existing or in
force.
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S. Powe to remove difficulties.-

(1) If any difficulty arises in giving effect to the provisions of different
enactments mentioned in the schedule as amended by this Act, the State
government may, by order publish in the Official Gazette, make such
provisions, not inconsistent with the provisions of the enactments as
amended by this Act, as appear to it to be necessary or expedient for
removing the difficulty:

Provided that no such order shall be made after the expiry of a
period of two years from the date of commencement of this Act.

(2)  Every Order made under sub section(1) shall, as soon as may be after it is
made, be laid before Legislative Assembly and Legislative Council

THE SCHEDULE
(See Section 2)
;f)’. Year No. Short title Amendments
@ 2 3 @ (6]
1. 1860 21 Societies In Section 11, for the words:
Registration | “shall be subject to the same prosecution, and, if
Act, 1860 convicted, shall be liable to be punished in like
manner, as any person not a member would be subject
and liable to in respect of the like offence”,
the following shall be substituted, namely:—
"Shall, in case of any act. omission, or technical or
procedural irregularity relating to the management or
affairs of society, which is not of a criminal or
fraudulent nature, be liable only to appropriate civil or
administrative action as may be prescribed under the
applicable laws, rules or by-laws of the society,
without prejudice to recovery under applicable civil
laws:

Provided that where any member or office -
bearer knowingly steals, misappropriates, embezzles,
destroys, or causes damage or loss to the property or
assets of the society, than the person shall be liable to
be punished in like manner, as any person not a
member of the society would be subject and liable to
be punished in respect of the like offence as per law.

2. | 2007 11 | Bihar

Municipal 1. In Sections 314, Sanction of Building Plan, for

Act, 2007 the words:
“No persons shall construct or commence to construct,
any building or structure of permanent nature or
execute any work relating to construction of building
undertake or any alteration addition or modification of
an existing building unless, the building plan is
approved by a competent authority to be designated
under Rules and Bye Laws to be framed by the
Government.
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Short title

Amendments

@

2)

A

“)

0]

Provided that no Architect shall sanction any building
plan unless it is inconformity with building bye-law
framed by the State Government/Municipality.
Provided further that in case the building plan is in
contravention or deviation of the building bye-law, in
addition to any other action that may be taken under
this Act, the registered architect, the builder and the
approving authority shall be liable to be prosecuted
and shall be liable to pay fine of Rupees fifty thousand
or sentence to imprisonment for a period which may
extend to one year or both.”

the following shall be substituted:

“(1) No persons shall construct or commence to
construct, any building or structure of permanent
nature or execute any work relating to construction of
building undertake or any alteration addition or
modification of an existing building unless, the
building plan is approved by a competent authority to
be designated under Rules and Bye Laws to be framed
by the Government.

(2) In case the building plan is in contravention or
deviation of the building bye-law, in addition to any
other action that may be taken under this Act, the
registered Architect, Engineer, Structural Engineer,
Town Planner, Supervisor, and Builder shall be liable
to pay penalty of rupees two lakh.”

2. In Sections 325, Construction of building in
contravention of the provisions of the Act or the
rules made thereunder, for the words:

“(1) Notwithstanding anything contained in this Act or
the rules made thereunder or in any other law for the
time being in force, any person, who, being
responsible, by himself or by any other person on his
behalf, so constructs, or attempts, or conspires, to so
construct, any new building or additional floor or
floors of any building, in contravention of the
provisions of this Act or the Rules made thereunder,
and endangers, or is likely to endanger, human life, or
any property of the Municipality, whereupon the
water-supply, drainage or sewerage or the road traffic
is disrupted or is likely to be disrupted or is likely to
cause a fire hazard, shall be punishable with
imprisonment of either description for a term which
may extend to five years and also with fine which may
extend to fifty thousand rupees.
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SI. .
No. Year No. Short title Amendments
@D (@) 3 () (&)

(2) The offence under sub-section (1) shall be
cognizable within the meaning of the Code of Criminal
Procedure, 1973.”
following shall be substituted:
“(1) Notwithstanding anything contained in this Act or
the rules made thereunder or in any other law for the
time being in force, any person, who, being
responsible, by himself or by any other person on his
behalf, so constructs, or attempts, or conspires, to so
construct, any new building or additional floor or
floors of any building, in contravention of the
provisions of this Act or the Rules made thereunder,
and endangers, or is likely to endanger, human life, or
any property of the Municipality, whereupon the
water-supply, drainage or sewerage or the road traffic
is disrupted or is likely to be disrupted or is likely to
cause a fire hazard, shall be liable to pay a penalty of
rupees two lakh.
(2) Sub-Section (2) - to be omitted.”
3. In Sections 347, Power to stop use of premises
used in contravention of licenses, for the words:
“(1) If the Chief Municipal Officer is of the opinion
that any premises is being used for a non-residential
purpose without a licence under this Act or otherwise
than in conformity with the terms of a licence granted
in respect thereof, he may stop the use of any such
premises for any such purpose for a specified period
by such means as he may consider necessary.”
following shall be substituted:
“If the Chief Municipal Officer is of the opinion that
any premises is being used for a non-residential
purpose without a licence under this Act or otherwise
than in conformity with the terms of a licence granted
in respect thereof, he may stop the use of any such
premises for any such purpose for a specified period
by such means as he may consider necessary.”

And for the words, “(2) If a person continues to use a
premises in contravention of the provisions of sub-
section (1), the Chief Municipal Officer may,
notwithstanding any other action that may be taken
against such person under this Act, levy on such
person a continuing fine in accordance with the
provisions of sub-section (4) of Section 367.”
following shall be omitted:

“Sub-section (2) of Section 347.”
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4. In Sections 426 , Penalty for breach of regulation,
(1) Any Regulation made under this Act may
provide that a contravention thereof shall be
punishable- for the words:

(a) with fine which may extend to two thousand
and five hundred rupees, or

(b) with fine which may extend to two thousand
and five hundred rupees and, in the case of a
continuing contravention, with an additional
fine which may extend to two hundred and
fifty rupees for every day during which such
contravention continues after conviction for
the first of such contravention, or

(c) with fine which may extend to two hundred
and fifty rupees for every day during which the
contravention continues, after the receipt by
the person contravening the regulation of a
notice requiring such person to discontinue
such contravention from the Chief Municipal
Officer or any other officer of the
Municipality, duly authorized in that behalf.”

following shall be substituted:

“Section 426. Penalty for Repeat and Continuing

Contraventions-

(1) Notwithstanding anything contained in this Act,
where any person on whom a penalty has been
imposed for any contravention under Sections 314,
325, 432, 433, and 434, subsequently commits the
same contravention, such person shall be liable to
an enhanced penalty.

(2) The enhanced penalty referred to in sub section
(1) shall be the penalty amount imposable for
the specific contravention under Section 314,
325, 432, 433, 434 along with an additional
sum of 50,000 Rupees for every subsequent
contravention.

Provided that where a person simultaneously or

subsequently commits contraventions under more than

one section referred to in sub-section (1), the enhanced
penalty shall be applicable and calculated
independently for each such section.

5. In Section 429 b(i, ii) Punishment for certain
offences, for the words:

“shall be punishable —
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(i) with fine which may extend to rupees five
thousand, or with imprisonment which may extend to
six months, or both.

(i1) in the case of a continuing contravention or failure,

with an additional fine which may extend to rupees

one hundred for every day during which such
contravention or failure continues after conviction for

the first such contravention or failure subject to a

maximum of rupees five thousand.”

following shall be omitted:

“Section 429 — Entire section to be omitted.

6. In Sections 432, “Fine for putting building to any
use other than that for which a licence has been
granted. — When any premises is used or is
permitted to be used by any person for any purpose
other than that for which a licence has been granted
under sub-section (1) of section 398 or as a stable
or cattle-shed or cow-house, then such person
shall, without prejudice to any other penalty to
which he may be subject, be liable to a fine which
may extend, in the case of a masonry building, to
two hundred and fifty rupees and, in the case of a
hut, to twenty five rupees, and, in the case of
continuance of such use, to a further fine which
may extend, in the case of a masonry building, to
fifty rupees and, in the case of a hut, to five rupees
for each day during which such use continues after
the first day.”
following shall be substituted:

Penalty for putting building to any use other than that

for which a licence has been granted. — When any

premises is used or is permitted to be used by any

person for any purpose other than that for which a

licence has been granted under sub-section (1) of

section 398 or as a stable or cattle-shed or cow house,
then such person shall, without prejudice to any other

penalty to which he may be subject, be liable to pay a

penalty of rupees one lakh and, in the case of a hut, to

rupees fifty thousand.

7. In Sections 433, Penalty for obstructing contractor,
for the words:

" Whoever obstructs or molests any person with whom

the Municipality has entered into a contract for

execution of any work under this Act shall, on
conviction, be punished with imprisonment for a term
which may extend to two months or with fine which
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may extend to two hundred rupees.”

following shall be substituted:

“Whoever obstructs or molests any person with whom

the Municipality has entered into a contract for

execution of any work under this Act shall be liable to

pay a penalty of rupees one lakh”

8. In Sections 434, Penalty for causing damage to
property belonging to Municipality, for the words:

" No person shall cause any damage to any property

belonging to the Municipality. Any person causing any

damage to any property belonging to the Municipality

shall, on conviction, be punished with fine which may

extend to one thousand rupees.”

following shall be substituted:

“Any person causing any damage to any property
belonging to the Municipality shall be liable to pay
penalty of rupees one lakh.”

9. In Sections 436, Punishment of imprisonment in

default of payment of fine, for the words:

" In every case where, under this Act, an offence is
punishable with fine, or with imprisonment or fine, or
with both, and a person is sentenced by a Court having
jurisdiction to pay a fine, it shall be competent for such
Court to direct that in default of payment of fine, he
shall suffer imprisonment for such term or, as the case
may be, such further term, not exceeding six months,
as the Court may fix.”
following shall be substituted:

“(1) No penalty shall be imposed under Sections 314,
325, 432, 433, and 434, without affording an
opportunity to the person(s) concerned.

(2) Any penalty imposed by an order under sub section
(1) shall be paid within a period of thirty days from the
date of passing of the said order by the person
concerned.

(3) The penalty imposed under Sections 314, 325, 432,
433, and 434 shall be recovered as if it were a user
charge under the provisions of section 155 of this Act.
(4) Any person aggrieved by a penalty imposed by the
Chief Municipal Officer under this section may, within
30 days from the date on which the order is passed,
prefer an appeal to the Municipal Building Tribunal
constituted under Section 329.”

10. In Sections 437, General penalty, for the words:

" Whoever, in any case in which a penalty is not




28 WW(W%ITTUT), 13l 2026
SI. .
No. Year No. Short title Amendments
@D (@) 3 () (&)

expressly provided by this Act, fails to comply with
any notice or order or requisition issued under any
provisions thereof, or otherwise contravenes any of the
provisions of this Act, shall be punishable with fine
which may extend to one thousand rupees, and, in the
case of a continuing failure or contravention, with an
additional fine which may extend to one hundred
rupees for every day after the first during which he has
persisted in such failure or contravention.”

following shall be substituted:

“Periodic Revision of Penalties: —
(1) The penalties provided under various provisions of
this Act, its subsidiary rules and bye-laws made
thereunder, shall be increased by ten per cent of the
amount of penalty, as the case may be, prescribed
therefor, after the expiry of every three years.
(2) Details of updated penalties mentioned under
various provisions of this Act, its subsidiary rules and
bye-laws made thereunder shall be maintained by the
Chief Municipal Officer, within such time period as
provided, upon receiving notice from municipality
regarding contravention under this Act.”
11. In Sections 440, Compounding of offences, for the
words:
“(1) The Chief Municipal Officer or, if so authorized
by the Municipality in this behalf by a general or
special order, the Municipal Health Officer, the
Municipal Engineer or any other officer of the
Municipality may, either before or after the institution
of the proceeding and on payment of such fee as may
be specified by regulations, compound any offence as
may be classified as compoundable by the State
Government by rules.”
(2) Notwithstanding anything contained in sub-section
(1), no offence punishable by or under this Act or by
any Rule or Regulation made thereunder shall be
compoundable if such offence is committed due to the
failure to comply with any notice, order or requisition,
as the case may be, issued by or on behalf of any of
the municipal authorities referred to in Section 20,
unless and until such notice, order or requisition, as
the case may be, has been complied with in so far as
such compliance is possible.
(3) Where an offence has been compounded, the
offender, if in custody, shall be discharged and no
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respect of the offence so compounded.
following shall be omitted:
Section 440 — Entire section to be omitted.
3. 12012 20 Bihar Urban | 1. In Section 41, Penalty for Unauthorized
Planning and Development or for Use in Non-Conformity
Development with the Development Plan. — , for the words:
Act, 2012 “shall be punishable with simple imprisonment for

a term which may extend to six months, or with a
fine which may extend to one lac rupees or with
both and in the case of a continuing offence with a
further fine which may extend to one thousand
rupees for every day during which the offence
continues after conviction for the first commission
of the office.
(2) Any person who continues to use or allows the use
of any land or building in contravention of the
provisions of a Development Plan without having
been allowed under section 33, section-34 and section-
35 or where the continuance of such use after the
period for which the use has been allowed or without
complying with the terms and conditions under which
the continuance of such use is allowed, shall be
punishable with simple imprisonment for a term which
may be extend to six months, or with a fine which
may be extend to fifty thousand rupees or with both
and in the case of continuing offence with a further
fine which may be extend to five hundred rupees for
every day during which such offence continues after
conviction for the first commission of the offence.
following shall be substituted:
“shall be liable to pay a penalty of rupees twenty five
lakh.
(2) Any person who continues to use or allows the use
of any land or building in contravention of the
provisions of a Development Plan without having
been allowed under section-33, section-34 and
section-35 or where the continuance of such use after
the period for which the use has been allowed or
without complying with the terms and conditions
under which the continuance of such use is allowed,
shall be liable to pay a penalty of rupees ten lakh.
2. And following Section shall be inserted:
Section 41A - Imposition of Penalties. —
(1) If the Chief Executive Officer (CEO) of
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Planning Authority is of the opinion that any
person has contravened any provision of this
Act, or any rule, regulation, or bye-law made
thereunder, he shall be provided a reasonable
opportunity of being heard to the person
alleged to have committed the contravention.

(2) Any penalty imposed by the Chief Executive
Officer shall be paid within a period of thirty
days from the date of passing of the said order
by the person concerned.

(3) Any person aggrieved by a penalty imposed by
the CEO under this section may, within 30
days, prefer an appeal to the Tribunal
constituted under Section 79.

(4) Any penalty or sum imposed under this Act,
which is not paid within the prescribed period
shall be recoverable as arrears of land revenue.

3. Section 42. Power to Require Removal of

Unauthorized Development.- , for the words:

(6) If within the period specified in the notice or
within such period after the disposal or withdrawal of
the application for permission or the appeal under
Sub-Section (3) the notice or so much of it as
continues to have effect, or the notice with variation
made in appeal, is not complied with, the Planning
Authority may-

(a) prosecute the owner for not complying with the
notice and in case where the notice required the
discontinuance of any use of land, any other person
also who uses the land or causes or permits the
land to be used in contravention of the notice; and
(b) (1) in the case of a notice requiring the
demolition or alteration of any building or works
on any building to restore it to a condition before
the development took place and secure the
compliance with the conditions of the permission
or with the permission as modified, take such steps
as the Planning Authority may consider necessary
including demolition or alteration of any building
or works or carrying out of any building or other
operations;

(i1) the Planning Authority may recover the cost of
any expenses incurred by it on performing its
duties under sub clause (i) above, from the owner
as arrears of land revenue.
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(7) Any person prosecuted under clause (a) of Sub
Section (6) shall be punishable with simple
imprisonment for a term which may extend to six
months or with a fine which may extend to fifty
thousand rupees, or with both and in the case of a
continuing offence, with a further fine which may
extend to five hundred rupees for every day during
which such offence continues after conviction for the
first commission of the offence.

following shall be substituted:

(6) If within the period specified in the notice or
within such period after the disposal or withdrawal of
the application for permission or the appeal under
Sub-Section (3) the notice or so much of it as
continues to have effect, or the notice with variation
made in appeal, is not complied with, the Planning
Authority may-

(a) further impose a penalty on the owner for not
complying with the notice and in case where the
notice required the discontinuance of any use of land,
any other person also who uses the land or causes or
permits the land to be used in contravention of the
notice; and

(b) (1) in the case of a notice requiring the demolition
or alteration of any building or works on any building
to restore it to a condition before the development
took place and secure the compliance with the
conditions of the permission or with the permission as
modified, take such steps as the Planning Authority
may consider necessary including demolition or
alteration of any building or works or carrying out of
any building or other operations;

(i1) the Planning Authority may recover the cost of any
expenses incurred by it on performing its duties under
sub-clause (i) above, from the owner as arrears of land
revenue.

(7) Any person on whom a penalty is imposed under
clause (a) of Sub-Section (6) shall be liable to pay a
penalty of rupees two lakh.

4. Section 43. Power to Stop Unauthorized
Development and Requisition of Police.- , for the
words:

(3) Any person, who continues to carry out the
development of land and building, whether for himself
or on behalf of the owner or any other person, after
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such notice has been served, shall be punishable with
simple imprisonment for a term which may extend to
six months, or with fine which may extend to fifty
thousand rupees or with both and when the non-
compliance is a continuing one, with a further fine
which may extend to five hundred rupees for every
day after the date of the service of the notice during
which non-compliance has continued or continues.
following shall be substituted:
(3) Any person, who continues to carry out the
development of land and building, whether for himself
or on behalf of the owner or any other person, after
such notice has been served, shall be liable to pay a
penalty of rupees two lakh and when the contravention
is a continuing one, with a further penalty of five
hundred rupees for every day after the date of the
service of the notice during which non-compliance has
continued or continues.
5. Section 90. Power of Entry.- for the words:
(3) Any person who obstructs the entry of a person
empowered or authorized under this section to
enter into or upon any land or building after such
entry shall be punishable with imprisonment for a
term which may extend to six months or fine
which may extend to ten thousand rupees, or with
both.

following shall be omitted:

Subsection (3) - to be omitted

6. Section 98. Penalty for obstructing contractor or
removing mark.- , for the words:
If any person — (1) obstructs any person engaged
or employed by the Board or any Planning
Authority or any person with whom the Board or
the Planning Authority has entered into a contract,
in the performance or execution by such person of
his duty or of anything which he is empowered or
required to do under this Act, or
(2) removes any mark set up for the purpose of
indicating any level or direction necessary to the
execution of works authorized under this Act. such
persons shall be punishable with fine which may
extend to five thousand rupees or with
imprisonment for a term which may extend to two
months.
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following shall be substituted:

If any person —

(1) obstructs any person engaged or employed by
the Board or any Planning Authority or any
person with whom the Board or the Planning
Authority has entered into a contract, in the
performance or execution by such person of his
duty or of anything which he is empowered or
required to do under this Act, or
removes any mark set up for the purpose of
indicating any level or direction necessary to
the execution of works authorized under this
Act, shall be liable to pay a penalty of rupees
one lakh.

7. Section 104, for the words: Fine when realized to be
paid to Planning Authority.-

All fines realized in connection with prosecution
under this Act shall be paid to the Planning
Authority concerned.

following shall be substituted:

Penalty when realized to be paid to Planning
Authority.- All penalties realized in connection with
contravention under this Act shall be paid to the
Planning Authority concerned.

8. And following Section shall be inserted:
104A-Periodic  Revision of  Penalties:—The
penalties provided under various provisions of this
Act, its subsidiary rules and bye-laws made
thereunder, shall be increased by ten per cent of the
amount of penalty, as the case may be, prescribed
therefor, after the expiry of every three years.

1984

12

The Bihar
Forest
Produce
(Regulation
of Trade)
Act, 1983

In Section 20 (1), for the words

“shall be punished with imprisonment which may
extend to one year or with fine which may extend to
two thousand rupees, or with both”,

the following shall be substituted, namely:

“Shall be liable to a penalty which may extend to two
thousand rupees.”

" In Section 29, in sub-section (5), for the words
“shall be punishable with imprisonment for a term
which may extend to six months or with fine which
may extend to five hundred rupees, or with both.”

the following shall be substituted, namely:

“shall be liable to a penalty which may extend to two
thousand rupees.”
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5. 12025 4 Bihar Wood- | Section 20 will be substituted as follows:
Based Section 20 (1)
Industries operation of any wood based industry without
(Establishme | obtaining license under this act shall be a cognizable
nt and offence.
Regulation) Section 20 (2)
Act, 2025 if any person contravenes or attempts to contravene or
abets the contravention of any of the provision of this
Act he/she shall liable to a penalty which may extend
to one lakh rupees and in the case of a continuing
contravention, to a further penalty which may extend
to one thousand rupees for every day during which the
contravention continues.
Provided that if a person not having a valid license for
a wood based industry contravenes or attempts to
contravene or abets the contravention of any of the
provisions of the Act or the Rules made thereunder
he/she shall be punishable with imprisonment for three
months which may extend to one year, and / or with a
fine of Rs. 10000/- (Ten thousand) which may extend
to Rs. 100000/ (One lakh) or with both.
6. |2010 11 | The Bihar Amendment of Section-2 of the Bihar Agricultural
Agriculture Land (Conversion for Non-Agricultural Purposes)
Land Act, 2010 (Bihar Act 11, 2010).-Clause (g) of
(Conversion | Section-2 of the Bihar Agricultural Land (Conversion
for Non- for Non-Agricultural Purposes) Act, 2010 (Bihar Act
Agriculture 11, 2010) is hereby deleted and is substituted as
Purposes) under:-
Act, 2010 "(g) "Competent Authority" means Sub-

Divisional Officer or an officer not below the rank of
the Deputy Collector Land Reforms, as notified by the
Government, within whose jurisdiction the concerned
agricultural land or any part thereof is situated, and
shall also include any electronic system or portal
developed and notified by the Government, which
shall function on behalf of the Revenue and Land
Reforms Department and within its jurisdiction, for
the purposes of automatic self-assessment, fee
collection and system-generated issuance of
permissions or certificates for conversion."

3. Amendment in Section-3 of the Bihar
Agricultural Land (Conversion for Non-
Agricultural Purposes) Act, 2010 (Bihar Act 11,
2010).- Sections-3(6) and 3(7) of the Bihar
Agricultural Land (Conversion for Non-Agricultural
Purposes) Act, 2010 (Bihar Act 11, 2010) are deleted
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and sections-3(3), 3(4) and 3(5) are substituted
respectively as under:-

"3(3) Automated Land Conversion System.-
The State Government shall, by notification,
implement an automated land conversion system
under which the landowner may convert agricultural
land for non-agricultural purposes in Do-It-Yourself
(DIY) mode through an electronic system or portal.”

"3(4) The procedure for conversion under this
system shall be as follows:-

(a) Self-selection of land parcel from land records;
(b) Self-declaration by the applicant;

(c) Payment of the prescribed conversion fee, and
(d) Automatic Certificate Issuance by the System."

"3(5) Any permission or certificate issued
under this system shall be deemed to have been
granted forthwith by the competent authority under
this Act.

Provided that such permission or certificate
shall be subject to wverification by the competent
authority within 60 (sixty) days and shall be liable to
be cancelled without any compensation if it is found
that the permission or certificate has been obtained by
presenting ~ wrongful  facts,  misrepresentation,
suppression of facts, eligibility conditions or in
violation of Section-5(2), 5(3) and any other
delineated conditions of regulatory authorities such as
those relating to environment, airports, national
security, etc. Also, penalty may be imposed by the
competent authority for this act."

3. Amendment in Section-6 of the Bihar
Agricultural Land (Conversion for Non-
Agricultural Purposes) Act, 2010 (Bihar Act 11,
2010).- After sub-section 5(ii) of section 6 of the
Bihar Agricultural Land (Conversion for Non-
Agricultural Purposes) Act, 2010 (Bihar Act 11,
2010), a new sub-section 5(iii) shall be added as
under:-

"5(@{i1) Any conversion under the
Automated Land Conversion System achieved by
presenting  wrongful  facts,  misrepresentation,
suppression of facts, eligibility conditions or in
violation of Section-5(2), 5(3) and any other
delineated conditions of regulatory authorities such as
those relating to environment, airports, national
security, etc. shall be deemed to be an unauthorised
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conversion for the purposes of this section."

7. | 1962 12 | The Bihar The following sub-section-(dd) and (o) shall be added
Land under section-2 of the Act.-
Reforms (dd) "Plantation Land" means any land used
(Fixation of primarily on perennial-perpetual basis for
Ceiling Area production of plants like tea, coffee, rubber,
and cocoa, bamboo, timber, orchards, fruit-
Acquisition bearing other trees, medicinal-herbal plants,
of Surplus aromatic plants or any others such plants as
Land) Act, may be classified and notified by the State
1961 Government.

(o) "Agro-industrial Project Land" means any
land used for integrated agricultural or allied
activities involving commercial-scale
production, processing or value addition like
makhana production, fisheries and such other
activities as may be classified and notified
by the the State Government.

2. The following section-4C and 4D shall be
added after section-4B of the Act.-
4C.-"Notwithstanding anything contained in any
provision of this Act Land classified and notified by
the State Government as "plantation land" shall be
exempted from ceiling area as contained under
section-4 of the Act up-to fifty acres equivalent to
20.234 hectares."
4D.-" Notwithstanding anything contained in
any provision of this Act Land covered under agro-
industrial project as classified and notified by the State
Government shall be exempted from ceiling area as
contained under section-4 of the Act up-to hundred
acres equivalent to 40.469 hectares."
8. 12007 4 The Bihar (1) In Section 20,—
Ground (a) in sub-section (1), for the words “with fine
Water which may extend to five thousand
(Regulation rupees”’, the words “with penalty which
and Control may extend to ten thousand rupees” shall
of be substituted;
Development (b) in sub-section (2), for the words “with
and imprisonment for a term which may extend
Management) to six months, or with fine which may
Act, 2006 extend to ten thousand rupees or both”, the
words “with penalty which may extend to
twenty thousand rupees” shall be
substituted;
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(2) In Section 22,—
(a) in sub-section (1), for the words “shall be

(b)

liable to be proceeded against and
punished accordingly”, the words “shall
be liable to a penalty only, as may be
prescribed” shall be substituted;

in sub-section (2), for the words “shall
also be deemed to be guilty of that
offence and shall be liable to be
proceeded  against and  punished
accordingly”, the words “shall also be
deemed to be guilty of that offence and
shall be liable to a penalty only, as may
be prescribed” shall be substituted.

Basno Shanker Mehrotra,
Special Secretary —cum- Secretary
in charge to the Government.
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